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Statement 

Arrears of Prices of Sugarcane Purchased by Madhya Pradesh Sugar Factories in 
1969·70 as on 31·7·1970 

1969·70 1n Lakh Rupees 

Name of Factory Total Price of Cane 
Purchased 

Cane Price Paid Arrears 

(1) Dabra 57.13 

(2) Dalauda 54.68 

(3) Jaora 87.52 

(4) Mchidpur 17.82 

(S) Sehore 59.40 

Total 276.55 

Arrears as % of total price 22.40"10 
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Representation from Residents of Vikram 
Nagar, New Delhi 

3408. SHRI M.L. SONDHI: Will the 
Minister of LABOUR AND REHABILI-
TATION be pleased to state: 

(a) whether the Prime Minister received 
a representation from the residents of Vikram 
Nagar near KotIa Ferozeshah, New Delhi ; 

(b) whether it is a fact that the late 
Prime Minister, Lal Bahadur Shastri had 
given an assurance to the residents of Vikram 
Nagar that there would be no disturbance 
to the colony of refugees from Pakistan and 
they would be permanently located at the 
same site; and 

(cl whether the Prime Minister will 
consider honouring the assurance of the late 
Prime Minister, Lal Bahadur Shastri by way 
of a clear directive to the authorities concern-
ed to confer permanent rights on the resi-
dents of Vikram Nagar (Kotla Ferozeshah), 
New Delhi? 

THE MINISTER OF 
AND REHABILITATION 
SANJIVAYYA) : (a) Yes, Sir_ 

LABOUR 
(SHRI D_ 

(b) No, Sir. There is no record of any 
such assurance. 

(c) Does not arise. 

Eq .. 1 Pay for Equal Work In tbe 
AgrIculture 

3409. SHRI DEORAO PATIL: Will 
the Minister of LABOUR AND REHABILI-
TATION be pleased to state : 

(a) whether the Directivc Principle of 
"equal pay for equal work", of the constitution 
is being implemented in the Agriculture ; and 

(b) if not, whether Government propose 
to make such arrangements and if so, the 
details thereof? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. 
SANJIV A YY A) : (a) and (b). Under the 
Minimum Wages Act, 1948, the Central 
Government is the appropriate Governmcnt 
in relation to the employment in agriculture 
carried on by or under the au\hority of any 
Ministry/Department of the Government of 
India. The wage rates fixed/revised by the 
Central Government in the employment in 
agriculture vide Notifications No. S.O. 1920 
dated 19th May, 1969 and No. S.D. 1919 dated 
19th May, 1969, are in consonance with the 
principle of equal pay for equal work. 

The recommendations of the Minimum 
Wages (Central) Advisory Board that the .. 
should be no discrimination in the matter 
of wages on grounds/of sex and that work of 
equal value should be rewarded in the same 
manner has been brought to the notice of 
the State Governments and Union 
Territories. 
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